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BEFORE THE HON'BLE COURT
OF ADDL. DISTRICT JUDGE

AND MLA.C.TAT KOLLEGALA

MVC NO: 658/2025
PETITIONERS : Basavaraju s/o
Basappa. B, Aged about 62 years,
R/o Lingayatha Street, Hale
Anagalli village, Kollegal Tq,
Chamarajanagara District.

\S
RESPONDENT : Ravi Jain s/o Late
Shri S C Jain, Aged about 40 years,
R/o C-25, Lohia Nagar, Ghaziabad,

Uttar Pradesh-201001. (Owner of
the Maruti Suzuki Swift Dzire Car
Bearing No.UP-14-CK-7236)

COURT NOTICE

The petitioners have filed the above
case against the Respondents by seek-
ing compensation in respect of death
of one Sri. Gurumurthy. B s/o B.
Basavaraju in the RTA took place on
02-10-2025 in the above case. The
above said case is posted on09/07/26
for the appearance of the parties. Hence,
the Respondent no.1 in the above case
is hereby informed to appear before this
Hon'ble Court at 11.00am on the above
said date of hearing either personally
or through your counsel without fail
and to file objections if any. Otherwise,
you will be placed ex-parte and the case
will be heard and disposed off in your
absence.
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LOST & FOUND
I, Shailender Nath Sharma S/o
Late Shri Mahender Nath Sharma
R/o House No. 83, Sector-17A,
Gurugram, Haryana-122001, lost
my Original Conveyance Deed
of House No. 83, Sector-17A,
Gurugram, Haryana as per my
FIR No. LR No0.305531/2023
dated 03 April 2023. If anybody
found please contact: 9810070236.

PUBLIC NOTICE

Notice is hereby given that Paras Health, Gurugram (here in after
referred to as the hospital) will be destroying Medical Records
related to the treatment and or test performed of its patients at the
hospital pertaining to the period of January 2020 to December 2023.

Any patient who wishes to acquire certified true copy of the
Medical Records pertaining to above seated period need to raise
request in writing to the concerned office mentioned in the below
between 9:00 AM to 5:30 PM. All such applications must reach the
concerned office within. One month from the date of publications
of this notice.

Name & Address of the Hospital

Medical Record Department
Paras Health, Gurugram

C-1, Sushant Lok Phase-1, Gurugram, Haryana

Pin Code - 122002

Contact Number - 0124-4585555, 9654913599

Email ID - mrd@parashospitals.com
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VIDHI

VIDHI SPECIALTY FOOD INGREDIENTS LIMITED

[CIN: L24110MH1994PLC076156]
Registered Office: E/27, Commerce Center 78, Tardeo Road, Mumbai-400034

Website: www.vidhifoodcolors.com

Phone No.: 022-6140 6666;

Place: Mumbai
Date: June 12,2026

NOTICE TO SHAREHOLDERS
TRANSFER OF EQUITY SHARES TO INVESTOR EDUCATION AND PROTECTION FUND

Members are hereby informed that in terms of Section 124 of the Companies Act, 2013 and the IEPF
Authority (Accounting, Audit, Transfer and Refund) Rules, 2016 (‘IEPF Rules’), as amended, Equity
Shares of the Company, in respect of which dividend entitlements have remained unclaimed or unpaid for
seven consecutive years or more, are required to be transferred by the Company to the Investor
Education and Protection Fund (IEPF) of the Government of India.

Unclaimed or unpaid dividend for the First Interim Dividend for the financial year 2019-20 is presently
lying with the Company and in terms of the IEPF Rules, the concerned Members are being provided an
opportunity to claim such dividend for the financial year 2019-20 and onwards by sending a letter under
their signature so as to reach at the Registered Office of Registrar and Share Transfer Agent (R&TA) of
the Company, MUFG Intime India Private limited at C-101, 247 Park, L.B.S. Marg, Vikhroli (West),
Mumbai - 400083 on or before September 17,2026 for 1% Interim Dividend for FY 2019-20. The details viz.
names of the concerned Members, their folio number/DPCLID, the number of shares for transfer to the
IEPF and due date are available on the Company’s website at www.vidhifoodcolors.com under ‘Investors’
section. It may kindly be noted that if no valid claim is received by the R&TA by above mentioned date,
the Company shall take action towards transfer of such shares to |IEPF thereafter. Once these shares are
transferred to the IEPF by the Company, such shares may be claimed by the concerned Members only
from the IEPF Authority by following the procedure prescribed under the IEPF Rules. It may also be noted
that as per IEPF Rules, all subsequent corporate benefits that may accrue in relation to the above
shares will also be credited to the IFPF Demat Account.

Individual letters in this regard are being sent to the concerned Members at their latest registered
addresses available with the Company/ R&TA. Clarification on this matter, if required, may be sought
from the R&TA by sending email at iepf.shares@in.mpmsmufg.com or by calling them at +918108116767.

; Email id: mitesh.manek@vidhifoodcolors.com

For Vidhi Specialty Food Ingredients Limited,
Sd/-

Bipin Madhavji Manek

Chairman & Managing Director

(DIN: 00416441)

This notice issued on
Under the seal and sign of the court
By Order of the Court
Sd/- Sheristadar, Addl. District
judge & M.A.C.T Kollegala

Sri. Mallikarjunaamy, Adavocate

BEFORE THE HON’BLE

COURT OF PSC AND MACT
AT MYSORE

MVC NO. 1289/2024
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PETITIONERS : Siddaraju s/o Late.
Sannaiah aged around 60 years, R/O

PR No. 293481 &I 9wdH 3MHAYT

fafaqr smi=er Ya=im 4= DWSD/Lohardaga/26/2022-23 f&=1& - 12.06.2026

Jeenahalli, Hunsur Tq, Mysuru Dist.
VIS

RESPONDENT NO. 3 : (Proposed)
Gourav Kumar s/o Ompal Singh, aged
around 19 Years, R/O Bikhamapur Vil-

1 | @ @1 M — Detailed survey, designing and drawing, Construction of Weir with allied works etc. all
complete job for Arkesa and Adjoining villages Rural Water Supply Scheme D.W. & S. Division
Lohardaga on turnkey basis.”
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INTEGRAL COACH FACTORY, CHENNAI-38
Tender Notice No. 2026472212247

The following e-tender is published in IREPS website. Firms details

about Eligibility and other Terms & Conditions, please refer website
hitps:/iwww.ireps.gov.in. Manual Offers will not be entertained for the tender.
Date of Tender
Tender No. MName of the work
Closing Opening
Setting up of Disaster 09.07.2026 | 09.07.2026
2026472212247 | Recovery Solution 15.00 Hrs. |After 15.00 Hrs.
at D&D Centre

INTEGRAL COACH FACTORY, CHENNAI-38

ender Notice No. 20 1226
The following e-tender is published in IREPS website. Firms details

about Eligibility and other Terms & Conditions, please refer website
hitps /iwww.ireps.gov.in. Manual Offers will not be entertained for the tender.

SHILLONG MEDICAL COLLEGE
Government of Meghalaya

Pasteur Hills, Lawmali Road, Shillong, Meghalaya - 793001
email: shgmedicalcollege@gmail.com | website: shillongmedicalcollege.co.in
NOTICE INVITING RFP FOR PROCUREMENT AND
INSTITUTIONAL ACCESS OF DIGITAL MEDICAL E-BOOK
COLLECTION FOR SHILLONG MEDICAL COLLEGE
Dated: Shillong the 12" June 2026
SMCMS-05/2026/e-Books/07: The Shillong Medical College
Management Society, vide NIT Reference No. SMCMS-05/2026/
e-Books/05: dated 12" June 2026, invites Request for Proposal
(RFP) from eligible and qualified bidders for procurement and
institutional access of Digital Medical E-Book Collection for
Shillong Medical College, Shillong, located at Pasteur Hills,
Lawmali, Shillong.
Interested bidders may obtain the detailed RFP document from
the official website: https://meghealth.gov.in/.

Sd/- Member Secretary
Shillong Medical College Management Society

MIPR No.: 798
Dated: 12-06-2026

Respondent No.3 in the above case is 10 Tt 48 @ied @l [afY vd a5 08.07.2026, 01:15 §91 ITIRTET
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without fail and to file objections if any.

Otherwise, you will be placed as
ExParte and the case will be heard and
disposed off in your absence.
Given under my hand and seal of the
court.
By the order of the court
Chief Ministerial Officer
Court Small Causes, Mysore
MallikarJunaswamy, Advocate.
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Whereas the borrowers/co-borrowers/guarantors/mortgagors mentioned hereunder had availed the
financial assistance from Axis Bank Ltd. We state that despite having availed the financial assistance, the
borrowers/guarantors/mortgagors have committed various defaults in repayment of interest and principal
amounts as per due dates. The account has been classified as Non Performing Asset on the respective
dates mentioned hereunder in accordance with the directives/guidelines issued by Reserve Bank of
India, consequent to the Authorized Officer of Axis Bank Ltd. under Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under
Section 13(12) read with Rule 3 of Security Interest (Enforcement) Rules, 2002 issued Demand Notices
on respective dates mentioned herein below under Section 13(2) of SARFAESI Act, 2002 calling upon
the following borrowers /guarantors /mortgagors to repay the amount mentioned in the notices together
with further interest at the contractual rate on the amount mentioned in the notices and incidental
expenses, cost, charges etc until the date of payment within 60 days from the date of receipt of notices.
The notices issued to them on their last known addresses have returned un-served and as such they are
hereby informed by way of public notice about the same.

/‘ AxIs BANK | Registered Office: "Trishul', 3rd floor, opposite Samartheswar Temple, 3= L1
Law garden, Ellisbridge, Ahmedabad-380006 NOTICE

LOST DOCUMENT

Lost: Original Allotment & Possession Letter of
Office No. DPT-424, Okhla Prime Tower. Online
report lodged vide LR No. 367495/2026. If found,
kindly send to 36B/1, 2nd Floor, Govindpuri,
Kalkaji 110019.

NAME OF THE BORROWER / ADDRESS: M's. Primes And Minerals Through Late Mr.charanjit Singh
Gujral Through Legal Heirs ( Proprietor) Ward 2, Unnamed Road, Country Liquor Shop 2 Spm M: g
Ganga Nagar, Rajasthan Rajasthan-335001

CO-APPLICANT NAME : Legal Heirs Of Late Mr. Charanijit Singh Gujaral S/o Mr.amrat Singh Gujral A-
21, Sector 1, Sukhadia Nagar, Ganganagar, Sri Ganganagar Rajasthan-335001. Ms. Tiaara Charanjit
Gujrald/o Late Mr. Charanjit Gujaral C/3301, Fiorrenza, ADI Hub Mall, Western Express Highway,
Goregaon East, Mumbai , Mumbai Suburban Maharashtra-400063. M/s Gujaral Packaging Through
Prop Late Mr. Charanjit Gujaral Through Legal Heirs Gumjal Opp BPCL Pump Village Gumjal, Fajilkha,
Nh 62, Fajilka, (Guarantor/Mortgagor) Chandigarh-160001 Mrs. Simran Sachdeva W/o Charanijit
Gujral1703, Rustomjees Ozone Tower 2, Goregaon, Mulund Link Road,behind Goregaon Telephone
Exchange Goregaon West, Mumbai,Motilal Nagar Maharashtra-400104

PROPERTY ADDRESS OF SECURED ASSETS : All That Part And Parcel Of Industrial Property Plot
No-193, Block Pocket-d, Sector 2, Situated In The Layout Plan Of Udyog Vihar, Bawana Industrial Area,
Delhi, Admeasuring 200 Sq Mtr In The Name Of M/s Gujaral Packaging Thorugh Proprietor Mr. Charanijit

Singh NPA Date : Date Of Demand Notice: OUTSTANDING AMT (Rs)
13/11/2025 26/02/2026 Rs.3,61,80,138/- AS ON 24-02-2026

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers and/
or their guarantors (where ever applicable) to pay the outstanding dues as mentioned above along with
future interest and applicable charges within 60 days from the date of the publication of this notice failing
which further steps will be taken after the expiry of 60 days of the date of this notice against the secured
assets including taking possession of the secured assets of the borrowers and the mortgagors under
Section 13(4) of Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act. 2002 and the applicable rules thereunder. Please note that under Section 13 (13) of the
said Act, no Borrower shall, transfer by way of sale, lease or otherwise any of his secured assets
referred to in the notice, without prior written consent of the secured creditor.
Dated: 15.06.2026,

Place: Delhi NCR

Authorized Officer,
Axis Bank Ltd.

Registered Office:19-A Dhuleshwar Garden,
Jaipur, Rajasthan, India, 302001.
www.au.bank.in

LOAN AGAINST GOLD - AUCTION NOTICE ON “AS IS WHERE IS” BASIS

The below mentioned borrower/s have been issued notices to pay their
outstanding amounts towards the loan against gold facilities availed from AU
Small Finance Bank Limited (“Bank”). Since the borrower/s has/have failed to
repay his/their dues, we are constrained to conduct an auction of pledged gold
items/articles on 15 July 2026 between 11:00 AM - 3:00 PM (Time) at below
mentioned branches according to the mode specified therein. In the case of
deceased borrowers, all conditions will be applicable to legal heirs. Please note
that in the event of failure of the above auction, the bank reserves its right to
conduct another auction without prior intimation.

Physical Auction Branch Details

BHADOHI - L25660001440320 L26660000442542 125660001284563
L25660001472139 | BASTI -L26660000298132 L26660000461366
L26660000268049 L26660000449159 L26660000051157 | Agra Sikandra -
L26660000072197 L26660000302046 L26660000238156
L26660000346203 L26660000028612 L26660000062856 | BARA BANKI -
L26660000038863 L25660001237713 L26660000414806 | BAHRAICH -
L26660000386716 L26660000287203 L26660000318056 | GOMTINAGAR
LUCKNOW -L26660000076630 L26660000349407 L26660000356764 |
HANDIYA -125660001436748 L125660001421746 L26660000174266
L25660001396382 L25660001311244 L25660001094240
L25660001535022 L25660001477750 | DEORIA -L26660000479202
L25660002166958 L26660000250373 L26660000422420
L26660000003319 L25660001517216 L25660000914936 | PRAYAGRAJ -
L25660001269332 L25660000188601 L25660002145828
L9001090155545278 | Aliganj Lucknow -L9001090155636152
L9001090155524501 | NAINI -L25660001649387 | KUSHINAGAR -
125660002261709

Note: 1. In the event of failure of physical auction e-auction may he
conducted by using weblink - https://gold.samil.in
2. Please consider this notice as a pre-notice for the next auction in case the
proposed auction fails.
3. The auction is subject to certain terms and conditions in the bid form,
which is made available hefore the commencement of auction.
Sd/-
Manager
AU Small Finance Bank Limited

TRUHOME FINANCE LIMITED

(Formerly Known As Shriram Housing Finance Limited)

Reg.0ff.: Srinivasa Tower, 1st Floor, Door No. 5, Old No.11,

2nd Lane, Cenatopha Road, Alwarpet, Teynampet, Chennai-600018

Truhome Head Office. Level 3, Wockhardt Towers, East Wing C-2 , G Block,
FINANCE | Bandra Kurla Complex, Bandra (East), Mumbai-400051

Website: http://www.trunomefinance.in

PHYSICAL POSSESSION NOTICE

Whereas The undersigned being the authorised officer of Trunome Finance Limited
(Formerly Shriram Housing Finance Limited) under the provisions of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (said
Act) and in exercise of powers conferred under Section 13(12) of the said Act read with Rule
3 of the Security Interest (Enforcement) Rules, 2002 (said Rules) issued demand notices to
the Borrowers details of which are mentioned in the table below to repay the amount
mentioned in the said demand notices.

The Borrowers having failed to repay the amount, notice is hereby given to the Borrowers
and the public in general that the undersigned being the Authorised officer Truhome Finance
Limited (Formerly Shriram Housing Finance Limited) has taken PHYSICAL POSSESSION of
the property described herein below in exercise of powers conferred on him under Section
13(4) of the said Act read with rule 8 of the said Rules on 10/Jun/2026.

The Borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealing with the property will be subject to the charge of Truhome
Finance Limited (Formerly Shriram Housing Finance Limited) for an amount as mentioned
herein below with interest thereon.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the
Act, inrespect of time available, to redeem the secured assets.

Borrower's Name and Address

M/S Goyal Metal (Prop. Mr. Girdharilal Agrawal (Decease)

Throgh Legal Hairs,

LR No.1- Mrs. Anita Agrawal W/0 Mr. Girdharilal Agrawal

LR No.2- Mr. Keshav Agrawal S/0 Mr. Girdharilal Agrawal

LR No.3- Ms. Nandani Agrawal D/0 Mr. Girdharilal Agrawal

LR No.4- Ms. Manjari Agrawal D/0 Mr. Girdharilal Agrawal

LR No.5- Ms. Priya Agrawal D/O Mr. Girdharilal Agrawal

Add: - Gokul Restorant Ke Piche, Saraswati Kund, Shivaji Nagar, Mathura (UP)-
281001.

Mr. Girdharilal Agrawal (Deceased) S$/0 Mr. Satyanarayan Agrawal

Throgh Legal Hairs,

LR No.1- Mrs. Anita Agrawal W/0 Mr. Girdharilal Agrawal

LR No.2- Mr. Keshav Agrawal S/0 Mr. Girdharilal Agrawal

LR No.3- Ms. Nandani Agrawal D/0 Mr. Girdharilal Agrawal

LR No.4- Ms. Manjari Agrawal D/0 Mr. Girdharilal Agrawal

LR No.5- Ms. Priya Agrawal D/0O Mr. Girdharilal Agrawal

Mr. Radhesyam Agrawal S/0 Mr. Satyanarayan Agrawal

Mrs. Anita Agrawal W/0 Mr. Girdharilal Agrawal

Add: - House No.38, Shree Jai Garden 1, Goverdhan Road. Bakalpur, Satoha,
Mathura (UP)-281004.

Amount due as per Demand Notice
Demand Notice date — 15-Nov-2025. Rs.83,73,093/-(Rupees Eighty-three
lakh,Seventy-three thousand,Ninety-three Only) as on 10 Nov 2025 under reference of
Loan Account No. TLPHAGRA0000768 further interest at the contractual rate, within 60
days from the date of receipt of the said notice

Description of Mortgaged Property

Property-1: All that the piece and parcel of immovable property Residential house MPL No.
173/245, Plot No.589 situated at Om Nagar, Mauza Jaisinghpura Banger, Tehsil & Dist.
Mathura (UP). Area of the Property- 296.08 Sq. Mtr. Bounded- North- Plot No. 50A.

South- Plot No. 48A. East- Plot No. 39A. West- Road 25' wide.

Place: Mathura Sd/- Authorised Officer- Truhome Finance Limited
Date : 10.06.2026 (Earlier Known as Shriram Housing Finance Limited)

Date of Tender
Tender No. Mame of the wark
Closing Opening
Upgradation of STAR-CCM
2026472212262 |Software Licenses for CFD 0072026, 06072026
analysis 15.00 Hrs. |After 15.00 Hrs.
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TTK HEALTHCARE LIMITED

Regd. Office : No.6, Cathedral Road, Chennai 600 086
CIN: L24231TN1958PLC003647 | Website: www.ttkhealthcare.com
Email ID: investorcare@ttkhealthcare.com | Telephone: 044 28116108/09/10

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR TRANSFER AND
DEMATERIALIZATION OF PHYSICAL SECURITIES

Pursuant to SEBI Circular HO0/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026
dated January 30, 2026 on Ease of Doing Investment — Special Window for
Transfer and Dematerialisation of Physical Securities, a Special Window has
been opened by SEBI for a period of one year, from February 05, 2026 till
February 04, 2027 for transfer and dematerialisation (“demat”) of physical
securities which were sold/purchased prior to April 01, 2019 which also includes
such transfer requests which were submitted earlier and were rejected/returned/
not attended to due to deficiency in the documents/process/or otherwise.
During this period, the securities that are transferred shall be issued only in demat
mode and shall have a lock-in period of one year from the date of registration
of transfer. Further the cases involving the dispute between the transferor and
transferee; and securities which have been transferred to Investor Education and
Protection Fund (IEPF) shall not be considered under this window.

The Shareholders are hereby encouraged to take advantage of this opportunity
and submit the relevant documents mentioned in the said circular with our RTA
M/s Data Software Research Co. Pvt. Ltd. In case of any assistance please write
to investorcare@ttkhealthcare.com / ttk.healthcare@dsre-cid.in.

For TTK Healthcare Limited
GOWRY A JAISHANKAR
DGM - Legal & Company Secretary

Place : Chennai
Date : June 15, 2026

FORM A
PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017]
FOR THE ATTENTION OF THE STAKEHOLDERS OF
SARALSCF TECHNOLOGIES PRIVATE LIMITED

SARALSCF TECHNOLOGIES
PRIVATE LIMITED

—

.| Name of Corporate Person

2.|Date of Incorporation of 10th December, 2020
Corporate Person
3.|Authority Under which Corporate [Registrar of Companies, Mumbai
Person is Incorporated/ Registered
4.|Corporate Identity Number / U74999MH2020PTC420187
of Corporate Person
5.|Address of the Registered Office |Registered Office:- 1203, Floor 12,

and Principal Office (if any) of the
Corporate Person

Plot-453, Lodha Supremus Senpati
Bapat Marg, Lower Parel, Delisle Road,
Mumbai- 400013, Maharashtra, India.
Principal Office:- Floor 1, Unit No
105, Park Centra, NH - 8, Sector 30,
Gurugram- 122001, Haryana.

6.| Liquidation Commencement Date |11th June, 2026

of the Corporate Person

7.|Name, Address, Email Address,|Mr. Vivek G Gaggar

Telephone Number and the|B-1101, Evoke, Arkade Art, Vinay
Registration Number of the|Nagar, Mira Road East, Thane- 401107
Liquidator +91 80975 66838

IBBI/IPA-001/IP-P-02948/2025-
2026/14527
vivek.gaggar@nvrandco.com

Email for Correspondence:
saralvollig@gmail.com

o

.| Last Date for Submission of Claims | 11th July, 2026

Notice is hereby given that the Corporate debtor SaralSCF Technologies Private
Limited has commenced voluntary liquidation on 11th June, 2026.

The stakeholders of SaralSCF Technologies Private Limited are hereby called upon to
submit a proof of their claims, on or before 11th July, 2026, to the liquidator at the
address mentioned against item 7.

The proof of claims is to be submitted in the prescribed form. The claim forms can
be downloaded from the website https://ibbi.gov.in/en/home/downloads under
the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of the Liquidator:
Vivek G Gaggar
RegistrationNo:IBBI/IPA-001/IP-P-02948/2025-2026/14527

Date: 15th June, 2026
Place: Mumbai

[-] HDFC BANK

We understand your world

E-AUCTION SALE NOTICE PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTY

Head Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai - 400 013 « Regional Office: HDFC Bank Ltd;

Dept For Special Operations, 1st Floor, Pranay Tower, Near Vidhan Sabha, 38 Darbari Lal Sharma Marg, Lucknow-226001

E-Auction Sale Notice for Sale of immovable Properties mortgaged to Bank under Securitization and Reconstruction of Financial assets and Enforcement of Security
Interest Act, 2002 read with proviso to Rule 9 & 8(6) of the Security Interest (Enforcement) Rule, 2002.
Notice is hereby given to the public in general and to the Borrower/Mortgagors/Guarantor in particular that, the Authorized Officer of HDFC BANK had taken possession of the following
property, being a secured asset,(“Property”) pursuantto demand raised vide notice dated 18.05.2023 issued under Sec 13(2) of the Act in the following loan account with right to sell the same
on “AS IS WHERE IS, AS IS WHAT IS, WHATEVER IS THERE IS AND WITHOUT RECOURSE BASIS" for realization of Bank's dues plus interest etc. as detailed hereunder and whereas
consequent upon failure to repay the dues, the undersigned in exercise of power conferred under Section 13(4) of the said Act read with Rule 8 of the said Rules proposes to realize the Bank's
dues by sale of the Property. The sale of the leasehold rights in the below-mentioned Property shall be conducted by way of E-Auction through Web Portal: https://lwww.bankeauctions.com

DESCRIPTION OF IMMOVABLE PROPERTIES/DETAILS OF ACCOUNT/AMOUNT/EMD/ETC

TERMS & CONDITIONS:

> »

o

strictly on the above-mentioned date and time.

S

during the working days. (10AMto 5 PM).

~

discretion, but it cannot be claimed as right by the second highest bidder.

©

said loan about the holding of E-Auction Sale on the above mentioned date.

Name of the Name of the Mortgagor| Reserve Price Amount as per
Branch & & Guarantors of the Details of property EMD Demand Notice
Account property Bid Increase Amount | Demand Notice Date

HDFC Bank Ltd, Mortgagor- Municipal No. 20/22-A, Khasra No. 1759, (Ground Floor), Rambagh, Baghpat Road, | ~ Rs.74,00,000/- Rs.1,04,87,414.27/-
Lucknow, M/s. Lokesh Kumar Near-Shiv Hari Mandir Colony, Meerut, UP-250001 (Admeasuring area 204.85 Sgq. Rs. 7,40,000/- Date of Demand Notice:
Udaymaan Industry Jain Mt.) Boundaries- East-76 Ft. thereafter Plot no. 31 of Roop Chand West -79 Ft. Rs. 50,000/ 25.11.2022 & 01.02.2023
Account No. Proprietor/ thereafter house of Ravindra Chaudhary, North-28 Ft. 6 Inch thereafter Military Inspection Date and Time
50200040382904 Guarantors: Farm, South-28 Ft. thereafter Rasta 15 Ft. wide together with all the buildings and 03-07-2026. 02.00 PM to 04.00 PM
85524514, Mrs. Seema Jain | structures thereon and all the plant, machinery, equipment and accessories = : .
85524518, 8620525 attached to the earth or permanently fastened to anything attached to the earth. Date/ Time of e-Auction :
06-07-2026 10.30 AM to 11.30 AM

Name of Authorized Officer/Phone No./ Email ID: Mr. Ramesh Jaiswal, Mobile : 9044743976 ramesh.jaiswal@hdfcbank.com | 3¢t pate for Receipt of Bids: 04/07/2026 up to 4.00 PM

1. The e-Auctionis being held on “AS IS WHERE IS, AS IS WHAT IS, WHATEVER IS THERE IS AND WITHOUT RECOURSE BASIS”

2. The interested bidders shall submit their EMD details and documents through Web Portal: _https://www.bankeauctions.com (the user ID & Password can be obtained free of cost by
registering name with https://www.bankeauctions.com) through Login ID & Password. The EMD shall be payable through NEFT/RTGS in the following Account: 57500000904261, Name
of the Account: DFSO TRANSITORY ACCOUNT, Name of the Beneficiary: HDFC BANK LTD., IFSC Code: HDFC0000240 or through Demand Draft drawn in favor of HDFC Bank Ltd
AccountNo. 57500000904261 latest by 4.00 p.m. on or before the dates mentioned in the table above. Please note that the Cheques shall not be accepted as EMD amount.

The interested bidders are also requested to submit KYC documents i.e Copy of PAN Card; Proof of identification/Address Proof (KYC) viz self-attested copy of Voter ID
card/Driving License/Passport/Ration Card etc. and should carry their original for verification.

To the best of knowledge and information of the Authorized Officer, there is no encumbrance /statutory dues like property taxes, society dues etc. on the Property. The Bank however shall
not be responsible for any outstanding statutory dues/encumbrances/Municipal Corporation Dues/electricity dues/Lease rent, water dues, Property tax, charges/tax arrears including any
third party claim etc, if any and it will be the liability of the buyer and buyer may inquire itindependently.

The intending bidders should make their own independent inquiries regarding the encumbrances, title of Property/ies & to inspect & satisfy themselves. Property can be inspected

The intended bidders who have deposited the EMD and require assistance in creating Login ID & Password, uploading data, submitting bid, training on e-bidding process etc., may contact
our service provider M/s. C1 India Pvt. Ltd., Plot No 301, Gulf Petro Chem Building, Udyog Vihar, Phase 2, Gurgaon. Helpline No's: 0124-4302020/21/22/23/24, Mr Vinod Chauhan
Mobile: 9813887931, Help Line e-mail ID:_support@bankeauctions.com and for any property related query may contact the Authorized officer as mentioned above in office hours

The Authorized officer reserve its right to cancel this auction/bid any time without assigning any reason. The highest bid shall be subject to approval of HDFC Bank Limited. Authorized
Officer reserves the right to accept/ reject all or any of the offers/ bids so received without assigning any reasons whatsoever. His decision shall be final & binding. If highest bidder fails to
make payment as per terms & conditions of sale/auction, including provisions of the SARFAESI Act, 2002 then Authorized Officer may accept the bid of second highest bidder at his sole

(FORDETAILED TERMAND CONDITIONS PLEASE REFER TO OUR WEBSITE www.hdfcbank.com and www.bankeauctions.com)
STATUTORY 30 DAYS SALE NOTICE UNDER RULE 8 (6) Rule 9(1) O4F THE SARFAESIACT, 2002
This may also be treated as notice u/r 8(6) Rule 9(1) of Security Interest (Enforcement) Rules, 2002 and proviso made thereunder, to borrowers/ and Guarantors/mortgagors of the above

Date: 15.06.2026 Place: Lucknow

Authorised Officer, HDFC Bank Ltd.
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STRESSED ASSETS MANAGEMENT BRANCH
Circle Office Building, 8th Floor, ‘B’ Wing,
C-14, G-Block Bandra-Kurla Complex,
Bandra East, Mumbai- 400 051.

Tel. : +91 22 -2269 238782 / 8744 / 8771
Email: ch15550@canarabank.com

®ore1 § Canara Bank
| E rer= syndicate|

Ref: MUM/SAMB/INVOCATIONNOTICE Date:10.06.2026
To

Mr./Mrs Mohita Rai

Resi:1301,Apollo, Hiranandani Estate , Ghodbunder Road Patlipada, Thane (W)
Office/Business Address: 201, 201 Arcadia Hiranandani Estate Patlipada
Thane West 400607 Thane Maharashtra 400607

Dear Sir/ Madam,

Sub: Notice for Invocation of Guarantee Agreement executed in lieu of credit
facilities availed by Corporate Debtor M/s Netwing Technologies Pvt Ltd under the
provisions of IBC.

That Corporate Debtor namely M/s Netwing Technologies Pvt Ltd (hereinafter referred
to as “ Corporate Debtor” ) had availed credit facility / facilities had entered into certain loan
agreements in favour of the Bank being Financial Creditor. While availing the said financial
assistance, Corporate Debtor had expressly undertaken to repay the loan amount/s in
accordance with the terms and conditions of the above mentioned agreements.

That you, Sri/Smt Mohita Rai (hereinafter referred to as “the Guarantor”) has
guaranteed the payment on demand of all moneys and discharge all obligations and
liabilities owing or incurred to the Financial Creditor by the Corporate Debtor for such credit
facilities with interest thereon in terms of Guarantee Agreement/s.

Itis further stated that the Corporate Debtor having failed to keep up with the terms of the
above said agreements in clearing the dues of the secured creditor within the time given,
and have been evasive in settling the dues. The operation and conduct of the above said
financial assistance / credit facility/ies having come to a standstill and as a consequence of
the default committed in repayment of principal debt/ installment and interest thereon, the
Financial creditor was constrained to classify the debt as Non Performing Asset (NPA) as
on 02.05.2013 in accordance with the directives/guidelines relating to asset classification
issued by the Reserve Bank of India.

The Financial creditor through this notice brings to your attention that the Corporate Debtor
has failed and neglected to repay the dues/ outstanding liabilities and hence hereby
demand you under the provisions of IBC, by issuing this notice to discharge in full the
liabilities of the Corporate Debtor as stated in Schedule A hereunder to the secured creditor
within 14 days from the date of receipt of this notice. Further, it is brought to your notice
that you are also liable to pay future interest at the rate of 17.25 % per year together
with all costs, charges, expenses and incidental expenses with respect to the proceedings
undertaken by the Financial Creditor in recovering its dues.

Please take note of the fact that if you fail to repay to the Financial creditor the aforesaid
sum of Rs. 1,75,53,69,901.53 (Rupees One Hundred Seventy Five Crore Fifty Three
Lakh sixty nine Thousand nine Hundred one Rupees & Fifty Three Paise Only )
together with further interest and incidental expenses and costs as stated above in terms
of this notice, the Financial creditor will exercise all or any of the rights available with them
as per provisions of IBC.

This notice of Demand is without prejudice to and shall not be construed as waiver of any
other rights or remedies which the Financial Creditor may have including further demands
for the sums found due and payable by you.

This is without prejudice to any other rights available to the Financial creditor under the Act

FORM A
PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017]
FOR THE ATTENTION OF THE STAKEHOLDERS OF
SARALSCF TECHNOLOGIES PRIVATE LIMITED

1.| Name of Corporate Person SARALSCF TECHNOLOGIES
PRIVATE LIMITED
2.|Date of Incorporation of 10th December, 2020
Corporate Person
3.|Authority Under which Corporate [Registrar of Companies, Mumbai
Person is Incorporated/ Registered
4.|Corporate Identity Number / U74999MH2020PTC420187
of Corporate Person
5.| Address of the Registered Office |Registered Office:- 1203, Floor 12,
and Principal Office (if any) of the | Plot-453, Lodha Supremus Senpati
Corporate Person Bapat Marg, Lower Parel, Delisle Road,
Mumbai- 400013, Maharashtra, India.
Principal Office:- Floor 1, Unit No
105, Park Centra, NH - 8, Sector 30,
Gurugram- 122001, Haryana.
6.| Liquidation Commencement Date |11th June, 2026
of the Corporate Person
7.|Name, Address, Email Address, | Mr. Vivek G Gaggar
Telephone Number and the|B-1101, Evoke, Arkade Art, Vinay
Registration Number of the|Nagar, Mira Road East, Thane- 401107
Liquidator +91 80975 66838
IBBI/IPA-001/IP-P-02948/2025-
2026/14527
vivek.gaggar@nvrandco.com
Email for Correspondence:
saralvollig@gmail.com
8.| Last Date for Submission of Claims | 11th July, 2026

Notice is hereby given that the Corporate debtor SaralSCF Technologies Private
Limited has commenced voluntary liquidation on 11th June, 2026.

The stakeholders of SaralSCF Technologies Private Limited are hereby called upon to
submit a proof of their claims, on or before 11th July, 2026, to the liquidator at the
address mentioned against item 7.

The proof of claims is to be submitted in the prescribed form. The claim forms can
be downloaded from the website https:/ibbi.gov.in/en/home/downloads under
the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of the Liquidator:
Vivek G Gaggar
RegistrationNo:IBBI/IPA-001/1P-P-02948/2025-2026/14527

Date: 15th June, 2026
Place: Mumbai

www,freepressjournalin

www.navshakti.co.in

and/or any other law in force.
Please comply with the demand under this notice and avoid all unpleasantness. In case of
Non- compliance, further needful action will be resorted to, holding you liable for all costs
and consequence.
Chief Manager
CANARA BANK, SAM BRANCH MUMBAI
SCHEDULE -A
[Details of the credit facility/ies availed by the Corporate Debtor]
LOAN NO NATURE OF LOAN/LIMIT LIABILITY WITH | RATE OF INTEREST

INTEREST AS ON (as applicable to

01.06.2026
1755369901.53

Sr
No

)
17.25%
Date:10.06.2026

1. | 0266261052780 CASH CREDIT
Ref: 371/SAMB/INVOCATIONNOTICE

To

Mr./Mrs. Lalit Rai

Resi:1301,Apollo, Hiranandani Estate , Ghodbunder Road Patlipada, Thane (W)
Office/Business Address: 201, 201 Arcadia Hiranandani Estate Patlipada, Thane West
400607, Thane Maharashtra 400607

Dear Sir/ Madam,
Sub: Notice for Invocation of Guarantee Agreement executed in lieu of credit
facilities availed by Corporate Debtor M/s Netwing Technologies Pvt Ltd under the
provisions of IBC.
That Corporate Debtor namely M/s Netwing Technologies Pvt Ltd (hereinafter referred
to as “ Corporate Debtor” ) had availed credit facility / facilities had entered into certain loan
agreements in favour of the Bank being Financial Creditor. While availing the said financial
assistance, Corporate Debtor had expressly undertaken to repay the loan amount/s in
accordance with the terms and conditions of the above mentioned agreements.
That you , Mr./Mrs. Lalit Rai (hereinafter referred to as “the Guarantor”) has guaranteed
the payment on demand of all moneys and discharge all obligations and liabilities owing
or incurred to the Financial Creditor by the Corporate Debtor for such credit facilities with
interest thereon in terms of Guarantee Agreement/s.

Itis further stated that the Corporate Debtor having failed to keep up with the terms of the
above said agreements in clearing the dues of the secured creditor within the time given,
and have been evasive in settling the dues. The operation and conduct of the above said
financial assistance / credit facility/ies having come to a standstill and as a consequence of
the default committed in repayment of principal debt/ installment and interest thereon, the
Financial creditor was constrained to classify the debt as Non Performing Asset (NPA) as
on 02.05.2013 in accordance with the directives/guidelines relating to asset classification
issued by the Reserve Bank of India.
The Financial creditor through this notice brings to your attention that the Corporate Debtor
has failed and neglected to repay the dues/ outstanding liabilities and hence hereby
demand you under the provisions of IBC, by issuing this notice to discharge in full the
liabilities of the Corporate Debtor as stated in Schedule A hereunder to the secured creditor
within 14 days from the date of receipt of this notice. Further, it is brought to your notice
that you are also liable to pay future interest at the rate of 17.25 % per year together
with all costs, charges, expenses and incidental expenses with respect to the proceedings
undertaken by the Financial Creditor in recovering its dues.

Please take note of the fact that if you fail to repay to the Financial creditor the aforesaid
sum of Rs. 1,75,53,69,901.53 (Rupees One Hundred Seventy Five Crore Fifty Three
Lakh sixty nine Thousand nine Hundred one Rupees & Fifty Three Paise Only )
together with further interest and incidental expenses and costs as stated above in terms
of this notice, the Financial creditor will exercise all or any of the rights available with them
as per provisions of IBC.
This notice of Demand is without prejudice to and shall not be construed as waiver of any
other rights or remedies which the Financial Creditor may have including further demands
for the sums found due and payable by you.
This is without prejudice to any other rights available to the Financial creditor under the Act
and/or any other law in force.

Please comply with the demand under this notice and avoid all unpleasantness. In case of
Non- compliance, further needful action will be resorted to, holding you liable for all costs
and consequence.

Chief Manager

CANARA BANK, SAM BRANCH MUMBAI

SCHEDULE -A

[Details of the credit facility/ies availed by the Corporate Debtor]

LOAN NO NATURE OF LOANILIMIT | LIABILITY WITH | RATE OF INTEREST

INTEREST AS ON (as applicable to
01.06.2026

1755369901.53

Sr
No

)
1. | 0266261052780 CASH CREDIT 17.25%

ASSETS CARE & RECONSTRUCTION ENTERPRISE LTD. (ACRE)
CIN : U65993DL2002PLC115769

Regd. Office : 14" Floor, EROS Corporate Tower, Nehru Place, New Delhi-110019
E-mail : acre.arc@acreindia.in, Website : www.acreindia.in

Corporate Office : Unit No. 502, C Wing, ONE BKC, Plot No. C - 66, G — Block,
Bandra Kurla Complex, Mumbai — 400051. Tel : 022 68643101

ACRE

MAKING ASSETS WORK

POSSESSION NOTICE
(for immovable property)

Whereas,

The Authorized Officer of SAMMAAN CAPITAL LIMITED (formerly known as
INDIABULLS HOUSING FINANCE LIMITED) under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated
26.04.2023 calling upon the Borrowers KALINDA CHANDRAKANT KEDAR and
ROHIT CHANDRAKANT KEDAR to repay the amount mentioned in the Notice
being Rs. 5,26,692.58 (Rupees Five Lakhs Twenty Six Thousand Six Hundred
Ninety Two and Paisa Fifty Eight Only) against Loan Account No.
HHETHNO00516574 as on 20.04.2023 and interest thereon within 60 days from the
date of receipt of the said Notice. Further the IHFL has assigned all its rights, title
and interest of the above loan account in favor of Assets Care & Reconstruction
Enterprise Ltd. (“ACRE”) by way of an Assignment Agreement dated 27.06.2023
read with Rectification Agreement dated 04.08.2023.

The Borrowers having failed to repay the amount, notice is hereby given to the
Borrowers and the publicin general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him under
Sub-Section (4) of Section 13 of the Act read with Rule 8 of the Security Interest
(Enforcement) Rules, 2002 on 11.06.2026

The Borrowers in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of Assets Care & Reconstruction Enterprise Ltd. for an amount of Rs.
5,26,692.58 (Rupees Five Lakhs Twenty Six Thousand Six Hundred Ninety
Two and Paisa Fifty Eight Only) as on 20.04.2023 and interest thereon.

The Borrower’s attention is invited to provisions of Sub-Section (8) of Section 13 of

the Actinrespect of time available, to redeem the Secured Assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY (IES)

FLAT NO. 2103, ON THE 21ST FLOOR, ADMEASURING CARPET AREA

APPROX 640.31 SQUARE FEET, IN ‘E’WING, INTHE BUILDING NAMED “SAl

MANNAT”, SITUATED AT PLOT NO. 1A, 1B1, 1B2 1B3, 1B6, SECTOR-34A, IN

OWE VILLAGE KHARGHAR, NAVI MUMBAI-410210, MAHARASHTRA. WITH

EXCLUSIVE USE OF LIMITED AREAS AND FACILITIES OF 149.73 SQ. FT,

ATTACHED WITH THE UNIT FOR FLOWER BED AND TERRACE AND
ENTITLED TO ONE OPEN CAR PARKING.

Sd/-

Authorised Officer

Assets Care & Reconstruction Enterprise Ltd.

(102-TRUST)

Date :11.06.2026
Place: NAVI MUMBAI

For any grievance you may contact Mr. Mohd Shariq Malik, Grievance Redressal
Officer, Phone No. 011-66115609, Email: complaint@acreindia.in. The detailed
policy on Grievance Redressal Mechanism within the organisation can be

accessed at https://www.acreindia.in/compliance.

Sealed Offers/Tenders are invited from the public/intending bidders for purchasing the following immovable property/ies on “as is where is basis and as is what is basis” under
Securitisation and Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002, read with Rule 8(6) of Security Interest Enforcement Rules 2002.

BHARAT CO-OPERATIVE BANK (MUMBAI) LTD.

(MULTI-STATE SCHEDULED BANK)
Central Office : "Marutagiri", Plot No. 13/9A, Sonawala Road, Goregaon (East),

Mumbai-400063.

Auction sale of immovable property/ies

Tel. : 61890131 /61890083.

AUCTION
NOTICE

Sr. NAME OF THE OUTSTANDING AMOUNT AS PER PROPERTY DESCRIPTION & i. RESERVE PRICE, | i. DATE & TIME | DATE AND

No MORTGAGOR / DEMAND NOTICE ENCUMBRANCES KNOWN TO THE | ii. EARNEST MONEY | OF INSPECTION | TIME OF
BORROWERS & BRANCH BANK DEPOSIT (EMD) ii. LAST DATE & | OPENING

iii. BID INCREMENT TIME OF THE
AMOUNT SUBMISSION OF | TENDERS
(Over & Above TENDERS /
Highest Bid Amount) OFFERS

1 |Mr.Girdhar Valji Solanki Demand Notice Date : 10.08.2020 FlatNo.19, admeasuring 42.37 sq.meter|i. Rs. 54,00,000/- i. 24.06.2026 from | 15.07.2026
Joint/Co-Borrowers : i) Loan Account No.|buituparea equivalentto570sq. ft. 11.00 a.m. to 05.00 |at 11.00 a.m.
Mr.Jitendra Valji Solanki 005632500000182: super built up area on the Ground Floorlii. Rs.5,40,000/- p.m.

Mrs.Rajiben Valji Solanki Rs.21,54,121 as on 25.07.2020|in 'B' Wing of “New Chandan Co-
[Virar Branch] together with further interest @13.90% | operative Housing Society Ltd.”, Village[iii- Rs.1,00,000/- ii. 14.07.2026 upto
[2nd Auction Notice] per annum + penal interest @2% per| Khari of Bhayander situated at Navghar, 05.00 p.m.
annum thereon with effect from|Cross Road No.5, Bhayander (East),
26.07.2020. Taluka & District Thane-401105
(Less amount paid if any thereafter)

2 |Mr. Tikaram Lal Singh Demand Notice Date : 23.08.2021 Flat No. 501, admeasuring 33.54|i.Rs.25,00,000/- i. 24.06.2026 from | 15.07.2026
Joint/ Co —Borrower : Loan Account No. 010333330000561: | sq.meters carpet area equivalent to| 11.00 a.m. to 05.00 |at 12.30 p.m.
Mrs. Asha Tikaram Gurakha |Rs. 26,16,417/- as on 15.08.2021|361sq.ft carpet area, situated on the|ii- Rs.2,50,000/- p.m.

1. Mr. Suraj Tikaram Singh  |together with further interest @ 9.90% | Fifth Floor in Building No. 3 known as| .
i ey porl e @ 2% 5 s G in o Pt o s RSSO L A0 g
16.08.2021 'Rustomjee Evershine Global City' and R
cc NP society known as Rustomjee Evershine
(Lessamount paid fany thereafter) | - vl City Avenue G Building No. 030
04 Co-operative Housing Society Ltd.
Chikal Dondari Road, Virar (West)
situated at Village-Dongare
(Dongarpada) also known as Village
Narangi, Taluka-Vasai, District Palghar -
401303.

3 |Mr. Rakesh Thribhuvan Demand Notice Date : 10.06.2024 FlatNo.302, admeasuring 34.04 sq.mtrs|i. Rs. 16,00,000/- i. 24.06.2026 from | 15.07.2026
\Varma Loan AccountNo.009933330000301: | Carpet Area plus 5.85 sq.mtrs carpet 11.00 a.m. to 05.00 | at 3.00 p.m.
":AointéCol-th;{rriw?:v Rs.22,17,142/- as on 15.05.2024|\ys, F/B Balcony Area, Building No.A2, ii. Rs.1,60,000/- p.m.

rs. Savita Rakesh Varma  [together with further interest @10.20% ndi
[Matunga Branch] pegr annum + penal interest g’ 2% per i‘r:n d:('j‘:: R°f A db“"d"\‘/ﬂl k”‘:/""g af il. Rs.50,000/- i 14.07.2026 upto
[2nd Auction Notice] annum thereon with effect from P Residency, Vilage Vadaval 05.00 p.m.
16.05.2024 Tarfe Varedi, within the Registration Sub
(Less amount paid if any thereafter) |District Karjat, registration District
Raigad, Taluka Karjat, Old Karjat Kalyan
Road, Bhivpuri, Karjat ,Taluka Karjat,
District Raigad—410201

Terms and Conditions of the Bharat Co-operative Bank (Mumbai) Ltd - Auction Sale:-

)

Auctionis being held on “AS IS WHERE IS BASISAND AS IS WHAT IS BASIS” with all the existing and future encumbrances / Society Dues / Builders dues / Property Tax / Utility
Service provider outstanding dues etc. and same shall be borne by bidders whether known or unknown to the Bank. The Bank is not responsible for encumbrances unknown to
the Bank. The Authorised Officer / Secured Creditor shall not be held responsible in any way for any third-party claims / rights / dues received after date of opening the bid. The
purchaser should conduct due diligence on all aspects related to the property to his / her satisfaction. The purchaser shall not be entitled to make any claim against the

Authorized Officer/ Secured Creditor in this regard at a later date.
Tenders quoted below the “Reserve Price” will not be considered & same is liable to be rejected.

The Bidder shall submit bid / offers alongwith their KYC documents and 10% of EMD amount by Pay Order / D.D. drawn in favour of “Bharat Co-operative Bank (Mumbai)

Ltd.” [Envelope containing the Bids/ offer should superscribed as Bid for “Flat/ Shop No. "]

Place of Submission and opening of Tenders/Offers : Bharat Co-operative Bank (Mumbai) Ltd., Central Office — Recovery & Legal Department, Marutagiri, Plot No.13/9A,

Sonawala Road, Goregaon (East), Mumbai—400 063.

Outstanding Builder / Society dues, Property Tax, Utility Bills etc. and Charges for documentations, transfer fees of Society / Builders / Revenue Department, Conveyance,
Stamp Duty, Registration Charges with the Joint Sub-Registrar of Assurances as applicable and other statutory dues if any, shall be borne by the purchaser and the Bidder /

purchaser above should complete all the transfer formalities & the Bank will not be responsible in any manner whatsoever, in this regard.

In case of more than one bid is received for above Reserve Price, the Bidders present during the opening of the Tenders may participate in the Oral Bidding / Inter-se Bidding.
The Authorised Officer of the Bank have discretion in the manner of conduct of sale including decision with regard to inter-se bidding / negotiations amongst the
bidders to realize highest sale value for the said propertylies. Bidders are, therefore advised to remain themselves or through their duly authorized

representative(s) well before time, who can take the decision for them.

The Authorised Officer reserves the right to reject any or all tenders and/or postpone the date and time of opening of tender or sale confirmation without giving any reason

thereof.

Mortgagor/borrower/joint-borrower/surety/guarantor may bring maximum bid /offers to realize a good value.

The successful bidders should deposit 25% (including 10% EMD) of the bid amount immediately on the same day or not later than next working day, as the case may be, of
opening of bids and balance 75% within 15 days from the date of opening the tenders. In case, successful bidder failed to pay the remaining 15% of the bid amount as aforesaid

then the EMD amount shall stand forfeited automatically without any further notice.

Ifthe successful bidders fail to pay the balance 75% of the bid amount within 15 days from date of opening the offers, the deposited amount shall stand forfeited.
In case of non-acceptance of offer of purchaser by the Secured Creditor / Authorised officer, the EMD amount of 10% paid along with the application will be refunded / returned

without any interest to the unsuccessful bidders.

The Principal Borrower / Joint-Borrower / Guarantor / Mortgagor is hereby informed in their own interest to take away all the movables, personal belongings, office documents /
equipments / papers, articles, etc. which are not hypothecated to the Bank, if any lying in the above said premises with prior intimation in writing to the Authorised Officer, failing
which the same shall be removed / disposed-off as scrap without any realizable value without giving any further notice to you Borrower / Joint-Borrower / Guarantor /Mortgagor
to enable us to handover the vacant and peaceful possession of said assets to the successful bidders on receipt of entire sale amount, which please take note.

Note : 1) This is also a 15 days notice to the Borrower / Joint-Borrower / Guarantor / Mortgagor of the above loan accounts under Rule 8[6] of the SARFAESI Act, 2002
about holding of sale by inviting sealed tenders from the public in general for the sale of the above said secured assets on abovementioned date if your dues are not
cleared in full. 2) The Bank will not be responsible for payment or any arrears or taxes or assessment taxes or maintenance etc. 3) Notice is hereby given to you
Mortgagors / Borrowers / Joint-Borrowers / Sureties / Guarantors u/s.13(8) of the SARFAESI Act, 2002 to pay the sum as mentioned above before the date fixed for sale
failing which the property will be sold in Auction Sale and you shall be liable for balance outstanding dues remains, if any with interest, charges, expenses, costs etc.

after adjusting the Net Sale proceeds i.e. Sale Price less incidental expenses & TDS as applicable. 4) Conditions Apply.

Date : 12.06.2026
Place: Mumbai

AUTHORISED OFFICER
BHARAT CO-OPERATIVE BANK (MUMBAI) LTD
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BLIC NOTICE

PU

All persons are hereby informed that, all that Land bearing
lying being and situated at Village Chandip, Tal- Vasai, Dist-
Palghar bearing Following description.

IO

TTeRt OIeire L9, 1. ITert 1.

.31, 7.889/30%Y

2¢(2),2¢R(),222R),
2R2(3), 2Ro TUATH 3

i {h Sr. | Survey | Hissa Area Assessment
No. No. No. Sq. Mtrs. Rs.Ps.
0-45-20 P.T 0-02-00
1. 41 2 Total Area 0-47-20 & 714
P.T. 0-02-00
. Out of which 0-43-70
|:_-| {ch 0-38-60 P.T 0-02-00
2 57 s Total Area 0-40-60 060
3. 57 312 0-37-40 0.59
0-29-60 P.T 0-08-30
4, 39 1 Total Area 0-37-90 Out 0.28
Of Which 00-01-74
0-19-20 P.T 0-00-90
5 # 4 Total Area 0-20-10 304

is owned and possessed by Mr. Sachin Ramchadra Mundhe &
Mr. Tejas Dinesh Cheda My clients are in the process of
purchasing the said Land. Any persons having any claim,
interest, right, demand, maintenance, charge, lease, tenancy,
lien, mortgage or any other claim of whatsoever nature, then
the said claim, demand, charge should be notified, informed or
communicated with all documentary proof to me at my address
being 201, Jai Bhavani Apt., Pt. Dindayal Nagar, Besides
Parvati Cinema, Vasai Road (West), Taluka Vasai, District
Palghar, Pin 401202 within 14 days from the date of publication
of this notice and if no such claim and or objection is notified,
informed or communicated to me within aforesaid time then the
same will be treated as waived or surrendered and transaction
in favour of my client shall be completed accordingly the title
certificate in respect of the said Property will be issued by me.

Adv. Pranjali Patil
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CHANGE OF NAME

NOTE

Collect the full copy of Newspaper
for the submission in passport office.

| HAVE CHANGED MY NAME FROM MR.
CHITOOR KRISHNA ANANT NARAYAN /
MR. C. K. ANAND NARAYAN TO MR.
CHITOOR KRISHNAN ANAND AS PER
AFFIDAVIT NO:EU 387276 DATED:
16/05/2026 FOR PASSPORT
ISSUANCE. CL-120

|, WITH AFFIDAVIT NO EY738923
CERTIFY THAT GANDHI BAIJUKUMAR
PRANJIVAN, BAIJUKUMAR
PRANJIVANDAS  GANDHI & BAIJU
PRANJIVANDAS GANDHI ARE NAMES
OF ONE AND THE SAME PERSON AND
HEREAFTER  BE ~ KNOWN  AND
IDENTIFIED AS BAIJU PRANJIVANDAS
GANDHI CL-174

[, WITH AFFIDAVIT NO EY738924
CERTIFY ~ THAT ~ GANDHI  NEETA
BAIJUKUMAR, NEETA BAIJUKUMAR
GANDHI & NEETA BAIJU GANDHI ARE
NAMES OF ONE AND THE SAME
PERSON AND HEREAFTER BE KNOWN
AND IDENTIFIED AS NEETA BAIJU
GANDHI CL-174 A

I, WITH AFFIDAVIT NO EY738925
CERTIFY THAT GANDHI DHAVAL
BAIJUKUMAR, DHAVAL BAIJUKUMAR
GANDHI & DHAVAL BAIJU GANDHI ARE
NAMES OF ONE AND THE SAME
PERSON AND HEREAFTER BE KNOWN
AND IDENTIFIED AS DHAVAL BAIJU
GANDHI. CL-174B

| HAVE CHANGE MY NAME FROM
HIMMAT NARESH WAGHMARE TO
HEMANT NARESH WAGHMARE AS PER
GAZETTE NO: (M-2641511).  CL-184

| HAVE CHANGED MY NAME FROM
KUNAL MUKESH PARIKH TO KUNAL
MUKESHKUMAR PARIKH AS PER GOVT.

CHANGE OF NAME

| HAVE CHANGED MY NAME BHOOMI
RAJESH CHHDVA TO BHOOMI RAJESH
CHHDAVA (FROM OLD NAME TO NEW
NAME) AS PER ATTACHED AADHAR
CARD. CL-205

|, HAVE CHANGED MY NAME FROM
ABDUL QADIR MOHD GUFRAN ANSARI
(OLD NAME) TO MOHD ABDUL QADIR
MOHD GUFRAN ANSARI (NEW NAME)

AS PER GAZETTE NO-
M26129859 CL-223
‘I, AKASH BHAGWAN  RAVATE,
RESIDENT OF KANDIVALI, MUMBAI,

MAHARASHTRA, SHALL HENCEFORTH
BE KNOWN AS AAKASH BHAGWAN
RAVTE FOR ALL PURPOSES. BOTH
NAMES REFER TO ONE AND THE SAME
PERSON." CL-270

|, HAVE CHANGED MY NAME FROM
PANDEY KAMLESH SHAILENDRA TO
KAMLESH = SHAILENDRA  KUMAR
PANDEY AS PER MAHARASHTRA
GOVERNMENT GAZETTE
(REF M - 26124724) DATED JUNE
11-17,2026 CL-341

|, HAVE CHANGED MY NAME FROM
MOHAMMED ZAID TO MOHAMMAD
ZAID ASHRAFI AS PER AADHAR (REF
842900230696) CL-342

|, JAYASINHA GUDLA, S/0 NARSAYYA
GUDLA, R/0, B-104, SHIVAM GALAXY,
NAVI MUMBAI, HAVE CHANGED MY
NAME TO JAYASIMHA GUDLA VIDE
MAHARASHTRA GAZETTE NO. RNI
NO.MAHBIL/2009/31874 CL-458

| HAVE CHANGED MY NAME FROM -
MANQJ BHARAT JAIN (OLD NAME) TO
MANQOJ BHARATKUMAR JAIN (NEW
NAME) AS PER AADHAR CL-461

| HAVE CHANGED MY NAME FROM -
JANAK BHARAT JAIN (OLD NAME) TO
JANAK BHARATKUMAR JAIN (NEW
NAME) AS PER AADHAR CL-462

| HAVE CHANGED MY NAME FROM -
JAYANTI (OLD NAME) T0
JAYANTIKUMARI B JAIN (NEW NAME)
AS PER AADHAR CL-463

| HAVE CHANGED MY NAME FROM -
JAYANTIKUMARI BHARATKUMAR JAIN
(OLD NAME) TO JAYANTIKUMARI B
JAIN  (NEW  NAME) AS PER
AADHAR CL-464

| HAVE CHANGE MY OLD NAME FROM:
SANJAY BHARAT BHAVANA SHAH TO
MY NEW NAME: SANJAY BHARAT
MOTTA (AS PER MAHARASHTRA
GAZETTE NO. M-2663756 ) CL-510

| HAVE CHANGED MY NAME FROM
SUDAMI  SAHAB RAJ YADAV /
SUDAMEE  DEVI  TO  SUDAMI
SAHABARAJ YADAV AS PER AADHAR
CARD. CL-515

| AM CHANGING MY NAME FROM
BIRENDRA KAHAR TO VIRENDRA
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